Toss All Tndia

[Shri C. K. Bhattacharyya]

the Government when the Govern-
ment enters into an agreement. The
object of my Bill is to bring in a
clean civil service. a clean all-India
setvice which ean stand in comparison
with any service in the world in recti-
tude and integrity. The British Gov-
ernment in India was a foreign gov-
ernment. But that Government was
very particular about the ronduct of
its eivil servants. Tf T had the time
T would have given many instances
Sir Thomas Holland. who was a Mem.
ber of the Executive Council of Lord
Chamberiain as Commerce Member
was thrown out because he has en-
tered into some conspiracy with scme
businessmen to cheat the Government.
The entire civil service revolted
against the action of Lord Chamber-
lain. But Lord Chamberlain stuck
to his guns and the Commerce Mem-
bher had to gn. That was the stan-
dard that thev =et up here hecause
it was felt and known that it is in
the interests of the Government that
the civil service should be a service
of unimpeachable rectitude and inte-
Arity.

This Bill is somcthing like an ap-
peal to the ervices to play their part
well. Tt is an anpeal to the Govern-
ment to see that the Services play
their part well. T regret to say that
after Independence. the mart has not
been plaved well in all its entiretv,
That iz mv inner feeling and T sav at
times if after Tndependence the Ser-
vices and the business community in
Tndia had plaved their part ‘Tairlv
and squarely. India would have been
a much better tTand to live in today
than what It 1s. That ia mv inner
feeline  with which T had brought
forward this Bill. T the Government
is devetine ite mind and its attention
and its ennsideration to  the same
auestion. T have o Thesitation in
withdrawing the Bill. T onlv leave it
to the Home Minister and to the Gov-
ermmment. T also leave 1t to the Ser-
viees ta he  actnated e the same
spirit with which this Hill had heen
hroneht before the Homse.

The Rill was hy leave, withdrawn.
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(Amendment of gection 92) by Shri
D. C. Sharma

Mr. Chairman: The time allotted for
this Bill is 1 hour. Shri D, C. Sharma.

Shri D. C, Sharma (Gurdaspur): |
heg to move that the Bill further to
amend the Code of Civil Procedure,
1908. be taken into consideration. Mr.
Chairman, Sir, every time a private
Member brings forward a Bill before
the House, he finds a death-knell to

it
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Shri D. C, Sharma: Sir, I was sub-
mitting very respectfully that when-
ever a private Member's Bill is put
forward in this House, we always find
n kind of a hang-man to stifle the Bill,
to give a death-knell to it or to make
it what T might call a case of infant
mortality. For  instance, my hon
friend, Shri Bhattafharyya had, as a
hang man. a new Deputy Minister who
quoted from this place or that
place
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Mr. Chairman: There is no quorum.
The House stands adjourned to meet
again at 11 am. on Monday, the 21st
February, 1088,

17.09 hrs.

The Lok Sabha then adjourned till
Fleven of the Clock on Monday.
Fehruary 21, 1986/Phalguna 2, 1887
(Sakn).
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